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per provisional land utilisation statis-
tics now available for the year 1978-
79, the reply to the above Unstarred
Question would be ag under:—

“As per the provisional land uti-
lisation statistics avai.able (1978-
79), the gross sown areca and irri-
gated areg from all sources are
173.80 and 48.48 million hectares
respectively. The gross area irri-
gated from surface water scurces
only, was 29.30 million hectares. The
gross area that depends on rain
waters is thus 124.32 million hec-
tares.”

12.0¢ hrs.

ARREST AND RELEASE OF
MEMBERS

MR. SPEAKER: I have to make an
announcement.

(Interruptions)

MR. SPEAKER: Nothing will go
on record without my permission,

(Interruptions) *

MR. SPEAKER : I have to inform
the House that I have received the
following communication dated 14th
July, 1980, from the Deputy Commis-
sioner of Police, New Delhi District,
New Delhi: —

“I have the honour to inform you
that Sarvashri Jaipa] Singh Kashyap
and Chandrapal Shailani, Members
of Parliament, regarding whose
arrest your honour was informed
were produced in th: Court of Shri
Prem XKumar, Metropolitan Magis-
trade, New Delhi, on 14-7-80. The
Court admonished the said Members
of Parliament gnd let them off at
about 6.15 PM. on 14-7-80 ijtself.”

Re. Treatment meted out to Shri
Rasheed Masood, M.P. while under

arrest

12.01 hrs.

RE. TREATMENT METED OUT TO
SHR] RASHEED MASOOD, M.P.
WHILE UNDER ARREST

MR. SPEAKER: On 11 July, 1930,
I had informed the Hnhuse that a letter
received by me from Shri George
Fernandes enclosing a letter dated 9
July, 1980 from Shri Rashid Masood
regarding the treatment meted out to
him while under arrest, had been re-
ferred to the Ministry of Home Affairs
for furnishing a factua] note on the
matter.

A reference was thereupon made 1n
the House to the case of Shri N. K.
Ramalingam who had brought to the
notice of the House in May 1979 that
he had been Dbeaten by the Delhi
Police and not given proper medical
aid and asked the Spraker “to protect
the rights and privileges of the Mem-
bers and, at the same time, direct the
Government to hold a judicial inquiry
in this regard.”

This was followed up on the same
day by a notice of question of privi-
lege given by Shri Vasant Sathe, MP,
under Rule 222. My distinguished
predecessor Mr. Spoaker Hegde had
made the following o¢bservations on
the matter:—

“There are two versions about the
incident that took place on the 1st
of May-—one given by the Home
Minister and another given by Snhri
Ramalingam. It is not the version
of Shri Ramalingam that any harm
was done to him when he was dis-
charging any duty or function qua
member of Parliament. In cases like
these recourse should be had to
Courts of Law. Nn question of pri-
vilege arises. This position is well
settled. No consent.”

In the light of the above observa-
tions, there is no question of privilege
arising in this matter or consent being
given under Rule 2%2. Since, how-

% Not recorded.
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to Shri Rasheed Massod, M.P. while under arrest

ever, a complaint had been made by
the hon’ble Member Shri Rashid
Masood, ang forwarded by another
hon'ble Member, when Shrj Rashid
Masood was still in police custody, the
Minister of Home Affairs would be
asked to expedite the factual note.

=1 R fama qrawe (gge ) @ wsae
qERT, ¥ 10 a9 & qg¥ Ay uF ua fom &1
st faarar ) wndr swEdw o # freeard
g€ wax anfeq o faonr &, ardy Tadw
St &r 12 awFH 15 faqe o frmady g€, &9
srgat 97 femar f® 10 93 T AW IAFT U
9 (T JF Aerarag ..t

MR. SPEAKER: This ig not g point
of order. Nothing should be recorded
without my permission. You come
with some motion under some rule.

You cannot raise it in the House like
this.

L. e Tm agt (fgAw) o omemm S,

# wrawy fawarfirere w v Aifrw faa 81

immwmw‘r%a&ﬁeﬁ ¥ ooy fas
ar

MR. SPEAKER:
deration,
tual note.

H5Y ®AY W WUTY ¢ IR AT g% O9v
STYH HEY Y THAT &Y FE Freeandy #Y geren
9 AfeT w9 & fgr @ Y, TR Per€

It is under consi-
I have written for a fac-

Reqw wEE ;. BIA At wE WE g ¢ |

Y A TR SoTy gy froemy
T ETAT ZARY wa &y ?

weawy wgww - gAfeq ¥ T faar &
(samearrr)

ot WA TR anwr . HreR gferd aren w Y
gt famr & 1 WX wtw Qe wenw fmar
qr, 12-15 SIEE FT AW oF=wAr qu g o
'(vamaT)

——

12.07 hrs.
PAPERS LAID ON THE TABLE

REVIEWS ON THE WORKING OF NATIONAL
FEDERATION OF STATE COOPERATIVE
BaNks Lrp. BoMmpay FOr 1978-79, Na-
TIONAL COUNCIL OF COOPERATIVE TRAIN-
1NG, NEw DELHI FOR 1978-79, NATIONAL
COOPERATIVE DEVELOPMENT CORPORA-
YTION FOR 1978-79, REVIEW ON AND AN-
NUAL REPORT OF NATIONAL COOPERA-
TIVE LAND DEVELOPMENT BANKS LD,
BOMBAY FOR 1978-79 AND A STATEMENT
FOR DELAY ETC, ETC.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): I beg to lay on the Table:

(1) A copy of the Review** (Hindi
and English versions) by Govern-
ment on the working of the Natio-
nal Federation of State Cooperative
Banks Limited Bombay, for the
year 1978-79. [Placed in Library.
See No. LT-1063/80.]

(2) A copy of the Review***
(Hindi and English versions) by
Government on the working  of
the National Council for Coopera-
tive Training, New Delhi, for the
year 1978-79. [Placed in Library.
See No. LT-1064/80.]

(3) A copy of the Review****
(Hindj ang English versions) by
the Government on the working of
the National Cooperative Develop-
ment Corporation for the year 1978-
79. [Placed in Library. See No. LT-
1065/80.]

(4) (i) A copy of the Annual
Report (Hindi ang English versions)
of the National Cooperative Land

Developmént Bankg Federation,

*Not recorded,

**Annual Report and accounts of the
tive Bankg Limited, Bombay, for the
on 28th March, 1980,

***Annual Report of the National
New Delhi, for the year 1978-79 was
1980. ?

*sx*Annual Report of the National
for the year 1978-.79 was laid on the

National Federation of State Coopera-
year 1978-79 were laid on the Table

Cooperative Training,
11th March,

Council for
laid on the Table on

Cooperative Development Corporation
Table on 17th March, 1980.



